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Departments/Organisations/ Institutions under Department of Personnel and
Training (DoPT)’ pertaining to the Ministry of Personnel, Public Grievances and
Pensions.

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the Third Report of the
Department-related Parliamentary Standing Committee on Coal, Mines and Steel

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES; AND THE
MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI BHUPATHI RAJU
SRINIVASA VARI\/IA): Sir, with your permission, | lay a statement regarding Status of
implementation of the recommendations contained in the Third Report of the
Department-related Parliamentary Standing Committee on Coal, Mines and Steel
(Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)" of the Ministry of Steel.

PANEL OF VICE-CHAIRPERSONS

MR. CHAIRMAN: Hon. Members, in addition to the existing Members on the panel of
Vice-Chairpersons, | have nominated Shri Birendra Prasad Baishya and Shri M.
Mohamed Abdulla to the panel of Vice-Chairpersons.

REGARDING NOTICES RECEIVED UNDER RULE 267 AND POINT OF ORDER

MR. CHAIRMAN: Hon. Members, 12 notices have been received under Rule 267.
Prof. Ram Gopal Yadav, Shri Javed Ali Khan have demanded discussion over the
alleged threat and attempt to attack on the residence of former Union Minister and a
sitting Member of the Rajya Sabha at Agra by some anti-social elements. The notices
of Smt. Sagarika Ghose, Shri Saket Gokhale, Shri Mohammed Nadimul Haque, Ms.
Dola Sen, Ms. Sushmita Dev have demanded discussion over the alleged lapse of the
Election Commission in issuance of multiple duplicate Electors Photo Identity Cards
across the States. The notices of Shri A.A. Rahim, Dr. John Brittas, Shri P.P. Suneer
and Shri Santosh Kumar P have demanded discussion over the alleged threat to
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freedom of expression by deliberate and malicious attack on the movie, L2
Empuraan...

DR. JOHN BRITTAS (Kerala): Sir, it is Empuraan.

MR. CHAIRMAN: Yes. What he says will go on record. He knows it. Thank you. The
notice of Shri P. Wilson demand discussion over the alleged non-disbursement of
pending wages under MGNREGA by the Union Government..., ...(Interruptions)...
Nothing will go on record. Please. | have spoken on a number of occasions, let us
exemplify our conduct worth emulation by all. Hon. Members, some of the issues
have been deliberated. Some of the issues are being reiterated in respect of which
directive of the Chair has emanated. Taking an overall view, all these notices do not
merit acceptance. | will be open to the hon. Members, to take recourse to other
mechanisms, with an assurance, they will be accommodated. ...(/nterrupﬁons)...

MS. DOLA SEN (West Bengal): Sir, | am on a point of order. ... (Interruptions)...
DR. JOHN BRITTAS: Sir, | have a point to make. ... (Interruptions)...

MR. CHAIRMAN: One minute. There is a point of order by Ms. Dola Sen.

MS. DOLA SEN: Sir, | have point of order under rule...

MR. CHAIRMAN: | am amazed that you are raising a point of order by taking
recourse to your electronic equipment as you if you are already prepared for it. Go
ahead.

MS. DOLA SEN: Thank you, Sir, for appreciation. | have a point of order under Rule
267. For discussion on duplicate EPIC, four of us, on behalf of All India Trinamool
Congress, had given notices under Rule 267 on last Friday. You had said that you
would give your ruling. But, no ruling was given. Sir, notices under Rule 267 were not
called out on Friday. So, | am humbly requesting your ruling of Friday. Thank you.

MR. CHAIRMAN: In any case, Members often use this as a parliamentary practice to
invite the attention of the Chair. The ruling will come. And, ruling will come also on
this. Now, Matters to be raised with permission of Chair... ... (Interruptions)...
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BEIICIACE

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Nothing will go on
record. ...(Interruptions)... Take your seat. ...(Interruptions)... Please take your
seat. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, we are walking out in protest.
(At this stage, some hon. Members left the Chamber)

MR. CHAIRMAN: Sanjay Rautji, | will make it participatory. Please take your seat.
...(Interruptions )... Take your seat. Let me first dispose of this. ...(Interruptions)...
One minute. Let me deal with the issue. ...(Interruptions)... Hon. Members, this
kind of tactics is not in consonance with healthy parliamentary practice -
premeditated, deliberated, raising it on multiple occasions; the Chair having decided
on the same issue, look at the level of casual attitude! | invited the attention of the
House that one of the Members, Shrimati Sagarika Ghose, wanted proceedings to be
suspended for an earlier date. That was the attitude. On 25th or 26th March, she
wanted proceedings of 20th of March to be suspended; and this was at two places.
Now, if that is the attention you are paying to parliamentary work, and that is how you
wish to seek traction of a narrative, | am sure, there will not be many people to favour
it. | strongly urge the Members, you are very intellectual, all of you, please let us not
take it to that ridiculous level -- same day, same thing. ...(Interruptions)... A view
has been taken by me thoughtfully, in accordance with rules, and every time faced
with the same situation. | had to say that even Atrtificial Intelligence does not help me
to suspend that meeting which has already taken place. And, a point of order was
raised by Ms. Dola Sen about Friday; | said, | will come with my ruling, and | have just
taken the seat. Now just imagine, if | have to act with the earliest of speed, it could be
during the course of the day. | urge all of you; you have your political stance.
...(/nterrupt/ons)... You are well within your rights. But let us take recourse only to
rules. ...(/nz‘erru,oz‘/ons)... One minute. | will not open the discussion, sorry.
...(Interruptions )... Prof. Ram Gopal Yadav and all others, please take your seats.
Yes, Prof. Ram Gopal Yadav.

* Not recorded.

Contents Page t



12

[RAJYA SABHA]

1. I MU A1ed (IR UGRN): FHIUR HEIG, H HIgs Bl AT & oy Alfeq
& a1l IHP g1q W $© TSN gl Bl Bl e H Uh Afh - I8 $al, Ig I
AIered HIfSTT W 2, JGARI H &, 3R IFSI ATl AT DI Bls & B o, dl H
D! 25 ARG BUY ST 3R oI et SIMY, A1 H 81 ST g1 I T RIS 81 ]E
g, Sy H Bel & b H YReT & Fde H 91 A1 arsdl g1 ..(Fag)... el
THYT I ST DI GART B, 1 AT IFBT ARIFA 81 il | .. (aHT)...

MR. CHAIRMAN: One minute. Hon. Members, ... ...(Interruptions)..

Y. T MYTA ATSd: oIS} 3T T B IR UIferamid srhaR fAfex o9 918, d9
9T Fhd ©, 39 TR fhdl BT Bls TARTS Fal, oifdh 3T i =1 WY ST 918T, 98 Bell
..(TI)...

MR. CHAIRMAN: Please,.. .. (/nz‘erru,oz‘/ons)... Now, nothing is going on record.
..(Interruptions)... Either side, nothing is going on record. ...(Interruptions)... You have
had your say. Thank you. Leader of the Opposition, please. ...(/nterrupt/ons)...
Please, yield for the leader of the Opposition.

et & a1 (it wferepTog @=A): A QUTORT ST, A AR | Ay e @
3R 3mue WA <) 81 9 W RR AT ofiex & 3R ot Y §19 7 Ieax e &
fIog U 81 qiefd &1 59 U A1 e U A1 e &1 RIRIRST & aR 4
1 HRAT AT &, SD! TG, ST S+ d418 DI Ts 8, 9 910 DI 3P AR Fad
& A H A1 A1 €, T9 39P] Ri G &1 V81 82 S dlet Iy

sl WM S99 Y® ol .(FAU™)... Now, Shri Sandosh Kumar P.

...(Interruptions)...
SHRI SANDOSH KUMAR P.: Sir, " ...(Interruptions)...

MR. CHAIRMAN: No, nothing will go on record; absolutely ‘no’. ...(Interruptions)...
| will not withstand, | am so sorry. Please take your seat. ...(/nterrupz‘/ons)... Now,
Shri Mallikarjun Kharge — Concern over delay in conducting decennial Census.
...(Interruptions)...

DR. JOHN BRITTAS: Sir, we are forced to leave the Chamber.

* Not recorded.
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(At this stage, hon. Members left the Chamber)

MR. CHAIRMAN: Now, Shri Mallikarjun Kharge.

MATTERS RAISED WITH PERMISSION

Concern over delay in conducting the decennial census

fuer & Jar (sht AfeweT @) IR S, TR S H E% 9 A1 | g arefl
ST 1881 3 TR0 DI g T THR MMUTTDBTA BTAT, J§ 3R TAR e 3T,
Il T& B SIRT TETI 1931 BT SIFTUMT 26 HRaER], 1931 H YRe BIBY A W ol
oA (). IHT SR SICHTT SUET 1 g5 AN $9 S0 I U8l HETH]
Tl St <7 'l o7 6 O 370 IRR @1 gsdid & oy g4 qiRAIfSHell Afseel
QISR BRI TSdl 2, IUI IRE S0l [l 15 BT Fa A qul URIefo]
BIcll &1 HEIGY, STV 95d 9ecd $l BT BIdl & AR §H B H B! g9 dale H
AT oI %I 3o tr“fcgﬁw & 311?@, employment, family structures, socio-economic
conditions 3R (’F\’I?b_é key parameters Pl gSdTed BT gl Bl

TEIed, TN Ied g & IRM AR 1971-72 H# IRA-UTH Jg§ &b qravE 4l
SO g8 2T, oI a5 9 B 914 & [ ST § Ugell IR WRPR o Rabis a¥
Pl Bl HB8IGY, AT TTe I ST & AT ST ST 6 999 ©, il 31
T/ THE] T B STl Helde B &, SATIY A1 B I Sl & el W) dolde
PR G ©, b SR STTUMET 3R STHIVMAT, 9§41 (€G3l IR I8 ARBR HIA
21 ST & 81 URYC <=1 <1 §9 &9, BRIFT HEFRI o drasa Wl S0 61 BT
RGNl RT B {1 7, olfhd IIRT H STIVET 69 8R, 396 I H 9% TR 1)
$O 8| B8l S B 5l

ABISY, 39 9T doic H hdd 575 HRIs YUY &I 3fde fhar 17 g1 39d
AT § T ARBR STIRUET SR | 9491 18! g1 STUET H SR 819 & GRImT
aRUIH freheld &1 T gfTat slids! @i IR Al § I8 qerera! iy el Sl
g1 Consumer Survey, National Family Health Survey, Periodic Labour Force Survey,
National Food Security Act, National Social Assistance Programme ?T%F[Eb_é’qﬁ?cr{f"[
HAETUT 3R HITUIBIR] BRIHH STV & 3fidhs] TR FHR B © ofdll - & BRI
ARGl ARTR® ARBRT BRI AT DI g | dT8” &1 gob o| it ATl &
U1 3 H¥ell o1 & oy WRINHE $TT S T8l 7l #elad, et AR Aldh
SIFHRT & {997 MY Bl TIT B Sih | e8] BY Ahd ©, S9IY § IRAR A I
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